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Board of Directors of the petitioner company as per Memorandum dated 17.10.2005.

The apportioned approved cost of the transmission line is stated to be Rs. 1702.32

lakh, including IDC of Rs. 128.77 lakh. The date of commercial operation of the

transmission line is,1.6. 2004 with line length (for O & M purpose) of 38.773 ckt-kms.,

2. The administrative approval for the scheme , was accorded by the Board of =

the Commission in its order dated 30.5.2005 in Petition No. 140/2004. The present ej«
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Provided further that a list of the deferred liabilities and works deferred
for execution shall be submitted along with the application for final tariff after
the date of commercial operation of the transmission system.”

10. The details submitted by the petitioner in support of its claim for additional

capital expenditure of Rs. 35.45 lakh for the period 1.6.2004 to 31.3.2005 are given

hereunder:
Year Amount _ (Rs. | Nature of expenditure
in lakh)
2004-05 | 35.45 Transmission line = Rs.34.78 lakh
PLCC = Rs. 0.67 lakh

11. The additional capital expenditure claimed is within the original scope of work

and found to be in order as it was against the committed liability. Accordingly, the
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has been worked out for the purpose of tariff over the gross block of Rs. 1459.77 lakh
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Provided further that the Commission may in appropriate cases consider !
equity higher than 30% for determination of tariff, where the transmission |/
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deployment of equity higher than 30% was in the interest of general public.” !
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normative debt-equity ratio of 70:30 in view of Note 1 below Regulation 53.
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(d) The changes to the loan terms and conditions shall be reflected from the

date of such re-financing and benefit passed on to the beneficiaries.

(e) In case of dispute, any of the parties may approach the Commission with
proper_application. However, the beneficiaries shall not withhold any payment
ordered by the Commission to the transmission licensee during pendency of

any dispute relating to re-financing of loan;

(f) In case any moratorium period is availed of by the transmission licensee,

depreciation provided for in the tariff during the years of moratorium shall be
treated as repayment during those years and interest on loan capital shall be ’

calculated accordingly. /
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rate of interest on actual loan. The gross loan as per loan reconciliation
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(iii) On repayment of entire loan, the remaining depreciable value shall be
spread over the balance useful life of the asset.
(iv)  Depreciation shall be chargeable from the first year of operation. In case

of operation of the asset for part of the year, depreciation shall be

charged on pro rata basis.
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addition to allowable depreciation, the transmission licensee is entitled to Advance
Against Depreciation, computed in the manner given hereunder:
AAD = Loan repayment amount as per regulation 56 (i) subject to a ceiling of

1/10th of loan amount as per regulation 54 minus depreciation as per schedule
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actuals for extra cost to be incurred consequent to wage revision. We are not
expressing any view, as this issue does not arise for consideration at this stage. The
petitioner may approach for a relief in this regard at an appropriate stage in

accordance with law.

IJNTEREST ON WORKING CAPITAL

36, The components of the working capital and the interest thereon are discussed
hereunder:
() Maintenance spares
Regulation 56(v)(1)(b) of the 2004 regulations provides for maintenance
spares @ 1% of the historical cost escalated @ 6% per annum from the date of
commercial operation. In the present case, the capital expenditure on the date
historical cost for the purpose of the present petition and maintenance spares
have been worked out accordingly by escalating 1% of the historical cost @ 6%

per annum. In this manner, the value of maintenance spares works out to

Rs.14.60 Jakh as on 1.6,2004.

(i) O & M expenses

Regulation 56(v)(1)(a) of the 2004 regulations provides for operation and
maintenance expenses for one month as a component of working capital. The
petitioner has claimed O&M expenses for 1 month of O&M expenses of the
respective year as claimed in the petition. This has been considered in the
working capital.
(iii)  Receivables

As per Regulation 56(v)(1)(c) of the 2004 regulations, receivables will be
equivalent to two months average billing calculated on target availability level.

The petitioner has claimed the receivables on the basis 2 months' transmission
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appended hereinbelow:

charges claimed in the petition. In the tariff being allowed, receivables have

been worked out on the basis 2 months' transmission charges.

(v)  Rate of interest on working capital I
As per Regulation 56(v)(2) of the 2004 regulations, rate of interest on
working capital shall be on normative basis and shall be equal to the short-term
Prime Lending Rate of State Bank of India as on 1.4.2004 or on 1st April of the
year in which the project or part thereof (as the case may be) is declared under
commercial operation, whichever is later. The interest on working capital is
payable on normative basis notwithstanding that the transmission licensee has
not taken working capital loan from any outside agency. The petitioner has
claimed interest on working capital @ 10.25% based on SBI PLR as on

1.4.2004, which is in accordance with the 2004 regulations and has been

allowed.
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As per Regulation 1.10 of the Central Electricity Regulatory Commission (Terms

and conditions of tariff) Regulation, 2001, the tariff revisions during the period on



account of capital expenditure with the approved project cost incurred during the
tariff period may be entertained by the Commission only if such expenditure
exceeds 20% of the approved cost. In all cases, where the expenditure is less
then 20%, tariff revision shall be considered in the next tariff period,

7. The petitioner has sought approval of tariff after accounting for additional
capital expenditure of Rs.16.35 lakh incurred during 2004-04. The details
submitted by the petitioner in support of its claim for additional capital

expenditure is given hereunder:

S. Year Amount (Rs. | Nature and details of expenditure (Rs. in lakh)

No. in lakh)

1 2003-04 16.35 Sub-station= Rs. 16.35 (supply payment= Rs.
4.89, Erection payment= Rs. 11.46 lakh )

8. The above expenditure was not considered by the Commission in its order
dated 27.7.2005 ibid while approving tariff for the period ending 31.3.2004. The
capital expenditure claimed is found to be in order as it was against the
committed liability. Accordingly, the additional capital expenditure of Rs. 16.35
lakh has been allowed.

Additional capitalization -2004-05

The petitioner has also claimed an additional capitalization for the period 2004-
05. The details submitted by the petitioner in support of its claim for additional

capital expenditure are given hereunder:

Year Amount (Rs. | Nature and details of expenditure (Rs. in lakh)
in lakh)




2004-05 | 0.20 Sub-station= Rs. 0.20 (Final payments after

reconciliation with contractor = Rs. 020 )

The additional capital expenditure claimed is within the original scope of work
and is admissible. However, the petitioner has not furnished the loan
reconciliation details for the year 2004-05. Therefore, this additional capital
expenditure has not been considered for the purpose of tariff. However, the
petitioner is at liberty to seek revision of tariff based on this expenditure after

finalisation of loan reconciliation statement.
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basis for determination of tariff.
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(3) In case of the transmission system for which investment approval is
accorded on or after 1.4.2004, debt-equity in the ratio of 70:30 shall be

considered for the purpose of determination of tariff:

Provided that where deployment of equity is less than 30%, the actual
equity deployed shall be considered for the purpose of determination of
tariff.

4) The debt and equity amount arrived at in accordance with above
sub-clause (1), (2) or (3), as the case may be, shall be used for calculation
of interest on loan, return on equity, advance against depreciation and

foreign exchange rate variation.”

1
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153.39 lakh. Remaining depreciable value as on 1.4.2004 is thus Rs.4450.13
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Summary Sheet
Name of the Company: PGCIL
Name of the Element: 400 kV Jamshedpur-Rourkela S/C
Transmission Line in Eastern Region
Actual DOCO: 1.1.2003
Petition No.: 67/2005
Tarrif setting Period: 2004-09
(Rs.in lakh)

1 Capital Cost of the Project 7540.00
2 Admitted Capital Cost as on 1.4.2004 for Calculation of Debt and Equity 4365.35
3 Additional Capitalisation(works) 749.67

2001-02 0.00

2002-03 573.27

2003-04 176.40

Total 749.67
4 Additional Capitalisation (FERV) 0.00

2001-02 0.00

2002-03 0.00

2003-04 0.00

Total 0.00
5 Total Capital Cost as on 1.4.2004(2+3+4) 5115.02
6 Means of Finance :

Debt 82.05% 4197.00

Equity 17.95%  918.02




Total 100.00% 5115.02
7 Gross Loan as on 1.4.2004 4197.00
8 Cumulative Repayment up to 31.3.2009 : 1564.98
Repaid up to 31.3.2004 28.40
1.4.2001 to 31.3.2004 (ACE & FERV) 0.00
1.4.2004 to 31.3.2009 1536.58
Total 1564.98
9 Balance Loan to be repaid beyond 31.3.2009 : 2632.02
10 Depreciation recovered up to 31.3.2009 : 1564.98
Dep AAD Total
Recovered up to 31.3.2004 153.39 0.00  153.39
1.4.2001 to 31.3.2004 (ACE & FERYV) 0.00 0.00 0.00
1.4.2004 to 31.3.2009 718.40 693.19 1411.60
Total 1564.98
11 Balance Depreciation to be recovered beyond 31.3.2009 : 3038.53
Capital cost for the purpose of Depreciation 4365.35
ACE + FERV 749.67
Capital cost as 1.4.2004 5115.02
Less: Land Cost 0.00
5115.02
90% of Capital Cost as above 4603.52
Cum. Depreciation to be recovered up to 31.3.2009 1564.98
Balance Depreciation to be recovered beyond 31.3.2009 3038.53




